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CENTRAL AMINISTRATIVE TR IBUNAL
CALCUTTA BENCH

Ne, OA 1003 of 96
-b;asent $ Hen'ble Mr,Justice S.N.Naliick, Vice-Chairman

Hon'ble Mr.B,P.Singh, Administrative Member

|
LAKHAN NAY &K
v
‘UN ION OF IND IA & ORS,

For the applicant ¢ None

Fer the respondents: Ms,U.Sanyal, counsel

Heard ®n : 10,6599 | Order on : 10.€.99
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None eppears for the applicant, Ms.U,Sanyal, ld. c sunsel
appohrs fer the respondents. It is noted tﬁap this OA was dismissed
fer defgult on 30.7,97. On petitioner's prayer it was restored am as
per erdar dated 19:2.?9.Teday hone has gappeasred fer the petitioner en
calls when the matter is taken up fer admission hsaring. The applica=-

tion is therefore dismissad fer default. Ne order as to costs.
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